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Jyotsna Rewal Dua, ]

1. This petition has been filed for grant of interim bail in FIR N0.87/2021, dated
10.08.2021, registered under Section 302 of the Indian Penal Code at Police
Station Rohru, District Shimla, H.P. The interim bail has been sought on the
medical ground that the petitioner is not being treated properly by the medical
authority.

2. The petition is with the averments that the Doctors concerned had fixed the
surgery of the petitioner for 04.09.2023, but the surgery could not be conducted
for the reason unknown to the petitioner. That the next date given for surgery of
the petitioner was 30.10.2023. Petitioner apprehended that in case surgery was
not performed on the given date, in that eventuality, his life would be in danger.

3. On being put to notice, the respondents including the Medical Superintendent,
Indira Gandhi Government Medical College and Hospital (IGMC), Shimla as well
as the Superintendent, Central District Jail, Kaithu, District Shimla furnished their
responses to the bail petition. The respondents pointed out that:-
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(i). Petitioner was kept in Kaithu Jail w.e.f. 13.08.2021. (ii). On 17.02.2023, he
was admitted in IGMC, Shimla and stent was implanted.

(iii). On 15.08.2023, the petitioner complained of stomach ache. Surgical
endoscopy was accordingly performed upon him on 18.08.2023.

(iv). Petitioner was given all required and possible treatments in IGMC, Shimla.

(v). On 04.09.2023, surgery, i.e. left side URSL (Ureteroscopic Lithotripsy), was
planned on him, but the petitioner refused to undertake the surgery.

(vi). The petitioner was again given a tentative date for his surgery for
30.10.2023. He was taken to IGMC, Shimla for the said purpose, but he refused
to undergo surgery.

At this stage, in light of the responses filed by the respondents to the bail
petition, learned counsel for the petitioner seeks permission to withdraw this
petition with liberty to file afresh at an appropriate stage in accordance with law,
if need so arises. Prayer is not opposed. Accordingly, the present petition is
dismissed as withdrawn with leave and Iliberty as aforesaid. Pending
miscellaneous application(s), if any, also stand disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ramesh-kumar-rinku-appellant-hash... Page 2 of 2



